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(TAMIL NADU) ACT No.VY OF 1911%

' [Tz *(TaraL Napy) HACRNEY CARRIAGE Aor, 1911}

(Recesved the assent of the Governor onthe 16th June 1911
and-that of the Governor-General on the Tth July
1911; the assent of the Governor-General was first
published inthe Fort. St George Qazelie of the
8th August 1911.) : L

An Act to t;mend and declare the Law for the
Regulation of Hackney Carriages.

WauREAS it is expedient to amend and declare -
the law relating to the regulation of hackney carriages;
It is hereby enacted as follows:—

' CHAPTER I.
' PRELIMINARY,

1. (1) This Act may be called the (Tamil Nadu)
Hackney Carriage Act, 1911,

) I extends to the town of Madras.

1 These words were gubstituted for the word “Madras™ by
she Tamil Nadu Adaptation of Laws Order, 1989, a= amended by
the Tamil Nadu Adeptation of Laws (Second Amendment) Ordor,

‘L9860, which came into foree an the 14th January 1969,

' For Statement of Objects and Reasons, see Fort 8%, (eorge
Gasaiie, 1911, Extraordinary, p. 37 ; for Report of Select Commities
s $bid, 1911, Pt. IV, p. 285; for Proceedings in Council, sce
ibid, 1011, Pt. IV, pp. 84 aud 463,

This Aot was oxtended to the merged State of Pudukkottei
by section 3of, and the Firsi Sobedule to, the Tami] Nnd::
Mergad Btates {Laws) Act, 1049 (Tamil Nadu Act XXXV of 19449),
: This Act was extended to the Kanyalumari diatrict and th
Shencottak taluk of the Tirmmslveli district by aOdt.ionl 3 ?:tl‘, an; .
the First Sohedule to, the Tamil Nedu {Transforred Territory)
Extension ?f Laws %ﬁt. 11282 (11“‘?3%3 1N’a.cl.u Aot 23 of 1980), whioh
pere mto foree on the lst Apri repealing the vorreapondin
law in foroe in that territory. : rresponding

 The words ‘fg‘t:g? g;wn of lgggmn“ were omitted by sestion
3 of the Madras. riages Hackney Carriage {Amond.
puoni) Act, 1624 (Madras Aot T of 1024). 7 e (Amand

* Bub-sections (2) and (3) were substituted for the original

b ionw by section 4.of the Madras Stage Carringes and Hack.
asy Carrisge {Arendment) Aet, 1034 (Madras dot of 1924),
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(8) (i) The '[State Government] may, bY Lgeal
notification, extend to such other parts of the *[State of extent.
Tamil Nadu] 28 it may think fit all or any of the provi- -
sions of this Act from a date to be specified in the notifi-
cation, which shall not be less than three months from
the date of the notification :

Provided that no such notification shall be
issued unless notice of the proposed extension inviting
objections thereto shall have been published not less
than two months pcrewously

(i) The 1[State Government] may, by notification,
cancel or modify any such notification as is referred
to in clause ()1

2. The Madras Hackney Ga.rnage Act, 1878, i8 Ropaal.
hereby repealed. _ '

3. In this Act, unless there be something repugnant Defini.
inthe subject or context,— - tions,

(1) “Commissioner” means the Commissioner of «Commia-
Police appointed *[for the City of Madras]. siéner-"

4(1-A) “Deputy Commissioner means the Deputy “Peputy
Commissioner of Police (Trafﬁc and Liceneing) in the GOmmu
City of Madras.] oner’

~ {(2) “Magistrate ” means any magistrate having “Magis-
local jurisdiction in any area to which this Act extends. trate.”

1 The words “*Provincial Government” were pubasbituted
for the words “Local Government” by the Adaptation Order of
1837 and the word ““State” was substituted for “Provincial” by
the Adaptation Orderof 19860, -

* This oxpression was subsiituted for the expression <Prosi-
dency of Madras” by the Tamil Nadu Adaptation of Laws Order,
1970, whiok was decined to have cormne into oroe on the 14th Janu-
ary 1970,

* Thess words were substituted for the words and fgures
«under the Madras City Police Act, 1888, by seotion 3 (1) of, and
the Second Behediile to, the Tamil Nadu Repealing and Amendmg
Act, 1951 (Tamil Nadn Aot XIV of1951),

4 This olauss was inssrted by section § of the Tamil Nadu
Hpokney Carrisge (Amendmert) Act, 1964 (Tamil Nada Aet 21
of 1904). .




698 Hackney Carriage [1911: T. N, Act V

“Hacktiey (3)* [“Hackney carriage” means—
Curriago.” : :
" (@) any hand-cart, not owned by the State
Government ;

(b) any whoeled vehicle (including a cycle-
rickshaw), not owued by the State Govermnant
which—] -

(1) is drawn, pushed or propelled by a man,
or is drawn by a horse, bullock or other animal;

(ii) is used for the conveyance of any person;
and '
[(iii) stands or plies for hire by the
hour or day or according to distance,.

' but does not include a hand-rickshaw ;]

[* * * ¥ L% *],

*f(4)} “Driving” includes *[drawing, push-
“Driver.” ing or propelling] and ‘‘driver” includes any person
who drives, ’[dmws pushes or propels] any hackney

carriage.

’[(5)] “Horse” includes mule or pony.

““Horse,”

: s » . N
“Fonr of Ted) [(6)} ¢ Year of registration” means the
tm;i:rnf)" B year ending with the thirty-first day of March.

1 These words, letters and brackets wers substituted
for the words and brackets ‘Hackney carriage™ means any wheeled
vehiole {inoluding a ecysle-rickshaw), not owmed by the State
Government, which—"by section 3 of the Tamil Nadu Hackney
Carriage (Amendment) &, 1964 (Tamil Nadu Act 21 of 1064).

9 This sub-olause was substituted for the original sub-clauee
{iii) by ssction 2 of the Tamil Nada Hackney C&rrme[Amendment}
Asct, 1873 (Tamil Nadu Aot 41 of 1973).

¥ Sub-gection (4) was omitted and sub-eectione {5), (8)and {7)
weore re-numbered aa gub- saot:ons (4), {6} and (8) respectively by -
section § of the Madras & Carriages and Hackney Carriage
{Amendment} Aot, 1924 (Ms as Act TIT of 1824).

4 These words were substituted for the words dragmg or
pushing” by seotion - 2 (i} (8) of the Madras Hackney Carrisge
{Amendmnt] Aot, 1948 (Madras Aot XXXIIT of 1949}

* ‘Theas words were substituted for the words “dragsor pusher”
by ibid. '
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1[CHAPTEB I-A.
Pﬁommon OF HaNb-RICESEAW.

8-A. Notwithstanding - anything contained ing ... .
this Act, no person ~shall, with effect d,:,,’inlg or
from the date specified in a notification issued in this pushing hand
behalf by the State Government, draw or push any rickehay,
hand-rickshaw, : :

8-B. Any person who  contravemes  the
provisions of section 3-A shall be punishable with
imprisonment for a term which may extend to three
monthg, or with fine which may extend to five hundred
rupees, or with both and the hand-rickshaw used
in contravention thereof shall be liable to confis-
cation.]

Penalty.

CHAPTER II.

REGISTRATION AND NUMEBERING OF HicENEY
CARRIAGES, ' :

4. Every hackney ocarriage shall be annually Anpual

registered by the *[Deputy Commissionecr]. registration
com pulsory.

5. (1) Any person who is desirous of having appication

any vehicle registered as a hackney carriage shall for registry.

apply to the *[Deputy Commissioner], and sghall

gsubmit such vehicle for such inspection as the

*[Deputy Commissioner] may dircct,

(2) The person in whose name any oarriage
is registered shall be deemcd to be the ownerof such
oarriage for the purposes of this Act.

1 This shapter was inserted by scction 2 of the Tamil Nadu
Ha.ckneg Corriage (Amendment} Aet, 1873 (Temil Nadu Aet
B).

* These words were subatituted for the word “*Commissioner’

by sectiom & of the Tamil Nadu Haeckney Carriage {Amendment)
Act, 1964 (Tamil Nadu Aot 21 of 1964).
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8. Every applicant under pection & shall be
entitled to registration unless the [Deputy Commijs-
sioner] is of opinion that the vehicle is not fit for
public use :

Provided that no vehicle shall be registered in
the name of a minor: : :

a[Provided further that the ![Deputy Commiis-
sioner] shall have power—

(i) to limit the number of vehicles of any des-
cription which may be registered annually, in which
oase no vehicle of that description shall be rogistered
in any year in excess of the number so limited ;

(if) to refuse to register vehicles of a particular
description, in which case no vehicle of that desorip-
tion shall be registered.)

7. {1) The 1|fo.=1)1111§‘;e Commissioner] shall at the
time of registration deliver a licence duly signed
by him to the applicant.

(2) A licence: granted under this section shall
bein force for the year of registration.

8. The following particulars shall be ontered
in the register and in the licence to be given to the
applicant :—

First.—~The number in the register of the
hackney carriage.

Second.—The name and residence of the owner
and the place where the carriage is kept,

1 These words were substituted for the word ‘*Commissioner™
by section 2 of the Tamil Nadu Hackney (arrisge (Amendment)
Act, 1964 {Tamil Nadu Act 21 of 1984).

2 For the proviso added by ssotion 2 of the Madras Haokne
Oarriage (Amendment) Act, 1841 {(Madras Aot I of 1“1{
the present proviso was substituted snd re-emactsd ently
by section 3 of, and the Second  Hchedule to, mmﬂﬂu
Fe-snsoting (No, 11} Act, 1948 (Tamil Nadu Act VIIIof 1948),
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Third.—~-A description of the carriage.

Fourih—The number of horses or other animals
to be employed in drawing such carriage and, if the
carriage is drawn }[pushed or propelled] by men, the
number of men to be soemployed.

;_# ‘ Fifth—The ;R.Q{Q:b%?ﬁ Jaszengers such carriage
is licensed to Mh;ﬁge;}ggd under thi

x

[ Sixth.—The minimum ladei Weight of & hand-
cart, . .

Seventh.—The date of the licénce.]

'[8. A fee shall be paid to the Depuiy Commis-p . . . .

sioner for each licence in accordance with the folio-
ing soale - —

BS. P.
(a) for every four-wheeled carriage 10-60
drawn by two or more horses
licensed to carry more than six
pessengers,
(b) For every other four-wheeled 5-00
carriage drawn by two horses,
(¢) For every other four-wheeled 2.00
.carriage drawn by one horse or by
bullocks,
{d) Porevery two-wheeled carriage 1.00
drawn by one horse,

! These words were subatituted for the words ‘‘or pushed”
by meation 2 (ii) of the Madras Hackney Carringe (Amendment)
Act, 1849 (Madras Aot XXXTIT of 1049).

2 Thess worda wers subatituted for the words “Sixth.—The
date of the licence,” by section 4 of the Tamil Nadu Hackney
Carriage (Amendment) Aot, 1084 (Tamil Nedu Act 21 of 1864),,

? This seotion was substituted for the original wection 9 by
seotion & , shid, B .
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BS. P,
(¢) For every two-wheeled carriage ‘086
drawn by one or more bullocks.
(f) Forevery'[ * * ¥ ] gyole- 0-25
rickshaw, perambulator or other
carriage drawn, pushed or pro-
pelled by & man.
{g) For every hand-cart .. .. 0-25]

10. The *[Deputy Commissioner] may suspend for
suoh period as he thinks fit the licence of any hackney
carriage, whenever ib appearsto him that suoh oarriage
or any animal or harness used therewith is unfit for

publio use,

11 On any f#ransfer of a ha.ckney carriage the
transferee shall, if he desires to use it as such, within
one weck of the date of the transfer, a.pply to the
¥ Doputy Commissioner] for transfer of the registry
giving him the particulars specified in the first thres
olauses of section 8.

12. (1) Whenever the owner of a hackney carrie
age ohanges his residence, or the place where such
carrisge is kept, he shall within one week from the
date of such change forward his licence and give
to the 3[Deputy Commissioner] & notice in writing
signed by him specifying the new residence @ Place.

{2) Every such owner who neglects to forward
his licence and give such notice shall be liable to a
fine not exceeding twenty rupees,

1 The word "Rickshaw' was omiited by section 4 of the Tamil
Nadu Hackney Carrisge (Amendment) Act, 1973 (Tamil Nadu
Aot 4l of 1973)

1 These words wers subatxtuﬁed for the word "Cormmissioner”™
by seation 2 of the Tamil Nadu Hackney Oamago (A.mond.mont)
At 1964 (Tamil Nadu Aok 3T of 106&)
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18. The [Deputy Commissioner], on receiving Trausfors
the application or motice specified in either of the 8od change
. * AN
two last preceding sections, shall make the necessary i, be registered.
alteration in the register and the licence and return
the licence ; and a fee of '[fifteen paise] shall be pay-
able in respect thereof,

3[14. Whoever keeps any ‘h&ekney carriage, which ﬁﬁ‘ﬁ% for
has not been duly licensed under this Act, shall, on anloonsed

conviction, be punishable— hackney
carriage,

{a) for the first offence with fine which may
extend to fifty rupees, and '

(b) for the second or any subsequent offence
with fine which may extend to fifty rupees and the
hackney carriage in respect of which the second or
any subsequent offence has heen commitied may be
confiscated to the Biate Government.]

15. (1) Upon the registration of any hackney Numbering
earrisge the [Deputy Commissioner] shall canse to :f h?:k“*"-"‘
be painted on some conspicuous part of the carriage -

. or on & plate to be affixed on some conspicuous part
of the carriage its number in the register

and—

(i) in the case of any hackney carriage other
than a hand-cart, the number of passengers such
carviage is licensed to carry; :

(ii}ejn the case of any hand-cart, the maximuny
laden weight such hand-cart is licensed to carry.]

1Thess words were substituted for the word'* Commiasiones*
by seotion § of the Taril Nadu Hackney Carriage (Amendment)
Ast, 1964 (Tamil Nadu Aot 21 of 1064).

3 Thess words wore substituted for the words “‘two anpas”
by sootion 6, ibid,

* Thie section wasesubstituted for the original section 14 by
goction 7, ibid.

¢ These words figures and brackets were substituted for the
words ** and the number of passengers it is licensed to carry ** by
soobion B, ¢hid, . .




Rewewal of
inseription or
plate, i

Raturn of
plats on

eaplry of

liesnos,

Penalty,

Panalty for
using pounter=
feit plate.

Soizsure of
oounterfoit
plate.

Penalty for

plying for
hire withont
 plade.

Hackney Carriage {1911 ;) T.N. Act V

(3) If the words or figures so painted become
indistinot or are obliterated during the term of the
licence, the owner of the carriage shall e beund to
produoe it hefore the *[Deputy Commissionar] and
apply to have such words or figures renewed. If the
plate so affixed shall have been lost or stolen, the owner
of the carriage shall be bound to apply to the *[Deputy
Commissioner] to have a new plate affixed. 'The
charge for such painting or new plate shallbe *twenty-
five paise)]. ' _

704

16. (1) On the expiration or other determination
of the period of registration, the owner of every
haokney carriage shall cause the plate of such hackney
sarriage to be delivered to the![Deputy Commissioner].

(3) Any person who, after the expiration of
the period aforesaid, wilfully omits for fourteen days
#0 deliver the plate to the said officer, shall be liable
to a fine not exceeding twenty rupees.

17. (1) Every person who shall, for the purpose
of deception, use or have any plate resembling or in-
tended to resemhble any plato affixed under this
Act, shall be punishable with fine which may extend, to
fifty rupees, and in the case of a subsequent conviction
under this section with fine which may extend to one
hundred rupees or with imprisonment for a tern which
may extend to one month.

(2) Any police-officer may seire and take away
any plate used or had as aforesaid, wheresoever the
same mway be found, and deliver the same to the
1{Deputy Commissioner]. : *

18. If any backney carriage stands or plies for
hire withous a plate or legible inscription as pres-
aribed by section 18, the owner thereof shall he liable
#0 a fine not exceeding twenty rupees. '

1 These words wers subsbituted forht.ho word «“Commissioner’
by sention 2 of the Tamil Nada Hacknay Carriage {(Amendment)
Aci, 1864 (Tamil Nadu Aot 21 .of 1064},

® Thesa words were substituted for the words “four aunas™ 1y

seotion 8, ébid. . -
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| CHAPTER III. |
Drrver’s Lroexce AND BAabas.

19. (1) It shall be lawful for the *[Deputy Com- Soantof
missioner] to grant a licence to act as driver of any licence,
hackney carriage to any applicant whom he may

congider fit.

Formo

(2) Every such licence shall contain— Ticenee.

the number of the licence,

the name, place of abode and age of the
person to whom such licence is granted,

the description of cafriage and animals,
if any, to be used therewith, and

the date on which the licence was granted,
and shall bear the signature of the ![Deputy Com-
missjioner],

1(3) Such licence shallbe in force for the year
of registration and the fee payable therefor shall be
one rupee and fifty paise unless the licemce relates
solely to— _

(i) a oycle-rickshaw, in which case the fee shall
be thirty paise; and '

(ii) any other carriage of the description
specified in clauses (f) and (g) of section 9, in which
case the fee shall be forty paise].

20. The particulars of every licence which shall Particulars

of licence

be granted under the provisions of section 19 shall 4 bo
be entered in & register by the I[Deputy Commis- registered,

1 These words were substituted for the word ** Commissioner "
by section 2 of the Tamil Nadu Hackney Carriage {Amendment)}
Act, 1964 (Tamil Nadu Aect 21 of 1984}, . _

% This sub.section was substituted for the original sub-seotion
{3) by section 2 of the Tamil Nadu Hackney Carviage {Amendment)
Act, 1968 (Tamil Nadu Act 14 of 1068). For the words’* onerupee
andeight annas,’*and<six snnas™in this sub-section,the words*‘one
rupee end fifty paise *’ snd ** forty paise ™’ respectively snd for
the words, letter and brackets ** in clause (f)’' the words, leiters
and brackets ** in clatses (f) and (g)*’ had eatlier been substituted
by eection 9 of the Tamil Nadu Hackney Carriage (Amendment)
Act, 1964 (Tamil Nadu Act 21 of 1984.)

125—190—45
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sioner], and évei‘y person applying shall be furnished
with a certified copy of such particulars on payment;
of a fee of ![fifteen paise]. '

21. If at any time fifteen days after the time
when a licence should have been obtained any person
acts as the driver of a hackney carriage without having
a licence in foroe for the time being, or, having a licence,
fails to carry it with him when driving = hackuey
carriage or transfers or lends it or allows it to bo used
by any other person, he shall be liable to a penalty
not exoceeding twenuy rupees.

22. The ![Deputy Commissioner] may suspend for
such period as he thinks fit the licence of the driver
of a hackney oarriage whenever in his opinion such
driver is unfit to be so employed.

23. The owner of a hackney carriage who knowingly
suffers any person, not duly livensed under this Aect,
to act ag driver of such carriage shall be liable to a
penalty not exceeding fifty rupees:

Provided that such owner and such unlicensed

driver shall be subject to0 all the provisions of this
Act for any act done or omitted te be done by such
driver during such employment in liko manner as if
such driver had been duly licensed.

24. (1) The [Deputy Commissioner] shall, at the
time of granting a licence to any driver of a hackney
ocarriago, furnish him with a metal badge punched
or marked with the number of his licence,

(2) Every driver to whom such badge is deli-
vered shall, at all times while acting 23 driver, or
while attending before any magistrate, wear such
badge exposed to view.

" 1 Thaael gvc;ds were substituted for the words '*two anngs **

y segtion af the Tamil Nadu Hackney Carriage {A

Aci‘,i 11.?184 {Tamil Nadu Act 21 of 1964).y g0l mendment)
ese wordse were Sebetituted for the word ¢ Commiss] 1

bY. section 2, ¢bid. . idsioner”™
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(3) In case any such driver omits to wear Penasity.
such badge-exposed to view while acting as driver or
attending before a magistrate, he shall be liable to a
penalty not exceeding ten rupees,

~ {4) Whenever the number on any badge becomes Renewal of

indistinet or is obliterated during the term of the lostor
licenoe, and also whenever any badge is lost or stolen, peqge.
the person to whom the licence relating.to any such
badge has been granted shall deliver such badge or
notify its loss and shall produce such licence to the
1[Deputy Commissioner], and such person shall then be
entitled to have a new licence and badge delivered

to him upon payment of *[the fee mentioned in sub-
section (3) of section 19]. Such new licence shall be

in foree for the year of registration.

(5) Every person licensed under the authority Penalty.
of this Act who uses or wears the badgo granted fo
him after the writing thereon has become indistinet or
obliterated shall be liable to a fine not exceeding ten
Tupees.

25. (1) Upon the expiration or other determi- gotym of
nation of any licence granted to a driver under this expired
Act he shall deliver such licence and his badge to the E:g"g? and
1[Deputy Commissioner]. .

(2} Every driver who neglects for three days Fenalts.

to deliver such expired licence and badge to the
¥ Deputy Commissioner] and also every person who uses,
or wears, or fraudulently detains any such expired
licence or badge, and every person to whom any expired
licence or badge has been delivered who lends, gives
away, mortgages or sells such badge fo any other
person and every person who detains, wears or uses
any licence or badge of any other person shall be liable
t0 a penalty not exceeding twenty rupees.

1 These words were substituted for the word ** Commissioner *
by section 2 of the Tamil Nadu Hackney Carriage {Amendment}
Act, 1064 {Tamil Nadu Act 21 of 1964).

2 These words and fignroa wers substitutod for tho words snd
fBgare *half tha fee mentioned in section 9°° by saction 8§ of the
Madras Stage Carrﬁes and Hackmey Carriege (Amendment) Ast,
1924 (Madras Aot of 1924).

126—19-~45a
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Penalty .cr - 26. Hvery person who for the purpose of dece-
ming couc-  phion uses or wears any badge resembling or intended
- torfolt Bad@®. %6 resemble any badge granted under the authority
of this Act shall be punishable with fine which may
extend to fifby rupees, and in the case of a subsequent
conviotion under this section with fine which may
extend to one hundred rupees, or with imprisonment

for a term which may extend to one month.

f;;f;;’g of 27. Any police officer may seize and take away
sounterfeit any expired or counterfeit badge, or any badge in
badge, respect of which an offence under section 25 has been
committed, whercacever the same may be found,
and deliver the same to the 1[Deputy Commissioner.]

f:ﬁ}f;’ytf.or 28, Whenever any driver is summoned to appear
producs before any magistrate to answer any charge preferred
:"ﬂ‘;‘;r‘;g"m against him under this Act, he shall carry with him
6 " his licence, and produce the same if required so to
do; and any driver whoon such requisition refuses
to produce suoch licence shall be liable to & fine not

exoeeding five rupees. -

Gonsictions 29. On the conviction of any driver for any offence
under Act to  ynder this Act the magistrate shall cause to be endorsed
b endoxsed  on his licence the nature of the offence, the date of the

conviction and the amount of the penalty-inflicted.

Canoellation or  90. {1} On the convietion of any driver for an

suspension of Offence under fhis Act the magistrate may direc
lieence on

poktitandiy the cancellation of the licenee of such driver
" or its suspension for such time as he thinks fit.

Return of ~ {2) For such purpose he may require the driver
1}:‘;':11;:50';? or any other person who may be in possession of the

conviction,  licemce or badge to deliver up the same.

Penalty. (3) If such driver or other person refuses or
' neglects to deliver up the licence or badge, he shall
be liable to a penalty not exceeding ten rupees.

" 1These words were substituted For the vv;ord ¢ Coramissioner **
by section 2 of the Tamil Nadu Hackney Carriage (Amendment)
Aot, 1964 (Tamil Nadu Act 21 of 1064). : S
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{4) The magistrate shall forward every licence Magistrate to
and every badge delivered up to him under sub-gec- communijcate
tion (2) to the [Deputy Commissioner] together with fomroace end
a memorandum of his sentence in the case. . licence and

. : . badge to
I Deputy
Commigsioner]

(5) The [Deputy Commissioner] shall enter the
faoct of such sentence in the register referred to in Action to be
seotion 20, and shall either suspend or cancel such taken by
licence aceordln to the direction of the magistrate; gﬁgﬂmﬂ
and if it has been suspended, the *{Deputy Commis-
sioner] shall on application, at the end of the period
of suspension, re-deliver such loence or badge to the
person to whom it was granted

CHAPTER 1V.
Fares, HBmG AND PLYIﬁ'G rop, Hre.,

81. (1) The owner or driver of every hackney
carriage may demand and receive for the hire of such Maximum
carriage such fares as may be fixed and published by O‘}r;"ai‘l’;e““
the 1[Deputy Commissioner] with the sanction of the carriages. d

[State Government] duly notified :

Provided that any agreement emored into to
aocept a fare lower t:ha.n the fare so fixed shall be bind- gontract for
ing, lower fare to
_ be binding,
(2) No owner or driver shall demand or receive
over and above the said fare any sum for back fare Back fares
for the return of the carriage from tha place at which prohikited.
it was discharged. :

32. No agreement made with the driver of any Contract for
hackney carriage for the payment of more than the ﬂi%l;ffdf&“‘_

fare published in accordance with section 31 shall

1 Thess words were substituted for the word * Cammmamnar"
by section 2 of the Tamil Nadu Hackney Carriage (Amendment)
Act, 1864 {Tamil Nadu Act 21 of 1864).

2 The words ** Provinoial Government'' were substiimted -
for the words '* Local Government ** by the Adaptation Ozder of
1937 and the word ** Btate *’ wasa substitnted tor **Provincisl’’
by the Adaptation Order of 1850.
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be binding on the person making the same, and any
persou, notwithsfanding such agreement, may refuse
on discharging such hackney carriage to pay any
sum beyond such fare. Ifin pursuance of such agree-
Penalty. ment any person reosives any sum exceeding the
fare allowed, he shall be liable to pay & fine not exceed-
- ing ten rupees and also to refund such excess, which
shall be recoverable as if it were a fine,

f}‘:{:fﬁ:;‘::ed 33. (1) The [Deputy Commissioner] shall cause to

fares and . be prepared a ligt in English and Tamil or other verna-

distances, cular language of the fares published under section
81 and shall annex to such list a table showing the
distances between the principal places to and from
whioch hackney carriages commonly ply. The distances
80 shown shall be presumed to be correct.

g&l—;‘gf:h of (2) Copies of such list and table shall be issued

soale to be  t0 all applicants on payment of [a fee for each copy
available for  of ¥[fwenty-five paise] or of such other sum

sale. as the [ Deputy Commissioner] subject to the control :

of the ‘(State) Government may presoribe]. o
Diriver to ) k
keep copy of (3) The driver of every hackney carriage stand-

publishod ing or plying for hire shall have with him a copy

produce on  Of such list and table and shall on demand produce

dsmand, the same for the inspeotion of any police officer or
for the information of any hirer of, or passenger by,
his carriage under penally on conviction by a magis-
trate of a fine not excesding ten rupecs.

s,

1 These words wers subatituted for the word ‘¢ Commissioner *?
by eection 2 of the Tamil Nadu Hackney Carriage (Amondment)
Act, 1964 _{Tamil Nadua Act 21 of 1004). -

]
i
&
3

2 These words were substituted for the words ** & fee of two
annas for each oopy ’’ by section 2 of the Madras Haokney Carriage
{Amendment) Act, 1947 (Madraa Act XVII of 1047},

\ " 3 These words were substituted for the words ** four annas ™’

by seotion 11 of the Tamil Nadu Hackney Carriage {Amendment)
Act, 1964 (Tamil Nadu Act 21 of 1064), .

. 4Thisword wae substituted for the word ** Provineial'’ by
the ‘daptatton Order of 1950,. '
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84. (1) The driver of every hackney carriage stand- Msximum  dis.
ing or plying for hire shall drive such carriage 0 foe. e miioh

any place named by the hirer which is not more thanto drive.

. three miles from the place of hiring in the case of

vehicles of the description specified in  eclause (f)
of section 9 and six miles in the case of any other
vehisle,

(2) When any such carriage is hired by time, Minlmum spsed
the driver thereof shall drive the same at.a rate of a0 hired by
speed not less than that prescribed by the ![Deputy e
Commissioner]. s

(8) A driver failing, without reasonable exouse, penalty.

10 comply with the provisions of this section, shall be

liable to a fine not exceeding ten rupees.

85. The driver of every hackney carriage [other Quantity of
than a hand-cart] shall carry in or upon such carriage m" to be
without additional charge such quantity of luggage .
for every person hiring the same as may be pres-
cribed by by-law under this Act.

*[85-A. (1) The maximum laden weight of, and Maximum laden
the height of a load o™, a hand-cart shall not exceed weight of hand.
such limit ap may be preseribed by any by-law made =
under section 50.

{(2) No person under the age of eightesen years

shall drive a hand-cart, whether by himself or along
- with others.

(3) If any hand-oart is driven in contravention
of the provisions of any by-law made under sub-
gection (1) or of the provisions of sub-section {2)-
any person who 8o drives it and also any perscn

1 These words were substitubed for jbha word “*Comamissio-
ner" by soction 2 of the Tamil Nadu Hackney Carriage (Amend.
ment) Act, 1064 (Tamil Nadu Aet 21 of 1964).

2 These words were inserted by section 12, ibid.

3 Thisscction wat inserted by soction 13, ibid,
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employing him or in any way responsible for
or abetting such contravention or employment, shall
be punishable with imprisonment for a term wh'ch
may extend to one month or with fine which may
extend to fifty rupees or with both.]
f‘f;:?:;ﬁ’ Jorve- 36, Any owner or driver of any hackney carriage
haolkney carri- who demands more than the fare to which he is legally
#gs for hire.  entitled, or without reasonable excuse refuses to let
such carriage for hire shall be liable to a fine not ex-
ceeding fifty rupees and to pay such further sum by
way of compensation to the party complaining as to
the magistrate may seem just; and such further sum
shall, in default of immediate payment, be.levied as
if it were a fine,

Pensltics for  87. Every driver of a hackney carriage, who—
various offctices

by driver, o {¢) is drunk during his émployment,

{6) makes use of insulting or abusive language
or gesture,

{¢) stands elsewhere than at some stand or
other place appointed for the purpose or loiters for
the purpose of being hired in or upon any public street,
road or place, ' ' ' :

(@) wilfully obstructs, or hinders, the driver of
any hackney carriage in taking up or setting down
any person into, or from, such other carriage,

{¢) wrongfully prevents or endeavours to 'pre-
vent the driver of any other hackney carriage from
being hired,

(f) refuses to admit and carry in such carriage
the number of passengers the carriage is licensed to
© CalTy, T
o {g) carries more than such number of passen-
gers,

. (B) refuses to carry such quantity of lugea-e
as 18 provided by the by-laws under this Ao+,
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(¢) being hired, permits or suffers any person
to be carried in ar upon or about such hackney carriage
during such hire, without the consent of the person
hiring the same,

(j} drives in any ha.ckn'ey carriage any animal
which is not so secured as to be under the control
of the driver,

(%) being hired by time or distance, before he
has been. discharged by the hirer, wilfully deserts
from the hiring, _

o TRTE

) plies for hire. with any carriage or animal
which shall at the time be unfit for public use,

(m) without previously disinfecting it know-
ingly uses for hire any oarriage used for the conve-
yance of & corpse or any person suffering from any
contagious or infectious disease,

[(n) refuses or neglects to give way, if he con-
veniently can, to any other vehicle,

{0) refuses to obey the reasonable directions
of any person hiring his carriage,]

shall be lisble to a fine not exceeding fifty
rupees, or to imprisonment which may extend to
one month, or to both,

38. (1) When & complaint is made before & magis- pooisii
trate a.g(ainst. the driver of a hackney carriage un%ler‘ fﬁ;“‘iﬂm p;:)‘:
this Act, the magistrate may, if the driver fails to duce absent
appear, sumraon the owner to appear and to produce Wer‘_
the driver,

(2) If the owner after being duly summoned
fails without reasonsble excuse to appear or to produce
the driver according to the summons, he shall be liable
to o fine not exceeding fifty rupeces.

Penslty.

1 There olauses were inaerted by section 14 of the Tamil Nadue
Anckney Carriage (Amendment) Act, 1984 ({Temil Nadn Aet 21
of 1984).
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Ex parse dis- (8) If the owner fails without reasonable excusc
P'l’:?l of com- {0 appear or produce such driver on a second or sub-
plaink. sequent summons requiring him to do so, the magis-

trate may dispose of the complaint in the absence of
the owner and driver or either of them,

FProced i
chse of 4 dispu:;g and the driver of any hackney carriage, either may

bﬁfi";e.n hirer pequire the other to proceed forthwith to the nearest

ane ariver. magistrate’s court ; and the then sitting magistrate
shall hear and determine the dispute in a summary
way. :

(2) If no magistrate be then sitting, either
party may require the other to proceed to the nearest
police officer who shall enter the complaint in his
diary and require the parties to appear before the
magistrate at his next sithing.

{(3) On failure of either party to appear before -

the magistrate in pursuance of a requisition under

sub-gection (1) or sub-section (2) or to attend the

court at any subsequent sitting to which the case
may be adjourned, the magistrate may decide the case
ex Parfe, and his decision shall be binding on both
partics,

Procedure in  40. (1) If any person who has hired s hackney

f:a;’ay"fngf“m carrisge refuses to pay to the owner or driver thereof

' " the fare payable under this Act, the magistrate may
order payment of such fare, and also of reasonable
compensation for loss of time and in default of im-
mediate, payment such fare and compensation may be
recovered as & fine. S

{2} If any person who has used any such carriage
Penalty. attempts to evade payment of the legal fare, or any
portion thereof, he shall be liable fo a fine not exceed-
ing fifty rupees in addition to any payment which
may have been ordered under sub-section (1).

Penalty for der  41. (1) Every person who wilfully tears, destroys,

facing o dostro- defaces, obliterates, or removes any plate, list of fares,

Tadas o table table of distances, or driver's badge kept under the

of fares. provisions of this Act, shall be liable to a fine not
exceeding twenty rupees,

39, (1) In ocase of any dispute between the hirer

e kA
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(2) Any portion of the fine may be awarded to
the person to whom such plate, list of fares, table of
distances, or driver’s badge belongs.

42. Every person using a hackney carringe Who Ponalty for wil-
wilfully injures the same shall be liable to a.fine not ful injury to
exceeding Rs. 20, and shall also pay to the owner heckuey oami-
such compensation for the injury as the magistrate =
may direct; and such compensation shall be leviable
as if it were a fine.

43, [Remealed by Madras Act III of 1924.]

44. (1) The ![Deputy Commissioner] shall appoint &Hg?i“u‘;’és_"“"i'
a sufficient number of public stands for hackney car-
riages, : '

(2) Every public stand so appointed shall
have a board placed in a conspicuous place on the
same containing & notice in English and Tamil or
other vernacular langnage stating that the stand is
a public stand under this Act, and specifying the num-
ber of carriages that may stand upon it.

CHAPTER V.
LosT PROPERTY.

45. (1) The owner or driver of every hackney peposit  with
carriage wherein any property is left by any person police of pro.
shall, within eighteen hours, carry such property to "*gwyleft in
the nearest police-station and deposit it with the'oarriages.
inspector or other officer on duty, and shall be enti-
tled to a receipt duly signed by the officer taking charge
of the same, :

. (2) Any such owner or driver making default Feralty:
therein shall be liable to a fine not exceeding Rs. 20,
or to imprisonment for a period which may extend
to one month, or to both. ' :

1 These words were substituted for the word “Commissioner’’
by section 2 of the Tamil Nadu Hackney Carriage (Amend-
ment) Act, 1964 (Tamil Nadu Act 21 of 1964},
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46. (1) The said officer shall forthwith enter, in
a book to be kept for that purpose,—

{a) the description of the property;

(b) the name and address of the driver or other
person who brings if; _ :

(¢) the name and address of the owner of the
hackney carriage in which it was left, and the regis-
tered number of the carriage; and i

{d) the day and hour when the property is brought
and shall give to the person bringing the property a
receipt for the samse, .

(2) Such property shall be delivered to the per-
son who satisfies the ‘[Deputy Commissioner] that it
belongs to him upon payment of all expenses incurred
by the owner or driver, bogether with such reasonable
sum as the {Deputy Commissioner] may award:

Provided that if the property is not claimed and
the ownership established within six months from the
date of deposit, the [ Deputy Commissioner] may eause
the property to be advertised and sold by publio
auction; and the proceeds, after deducting the expenses,
together with such reasonable sum as the 1[Deputy
Commissioner] may award to the owner or driver, 2 of
the hackney carriage] may be forfeited to the *[State
Government], o : .

‘[Provided further that if the property is subject
to speedy and natural deosy, the Deputy Commissioner
may cause the property to be advertised and sold
by public auction, and the procceds, after deduoting
the expenses, together with such reasonable sum as
the Deputy Commissioner may award to the owner or

1 These wo:f-d:h:?rre sqibsﬁ:&ﬁe%ﬁz;:};e word ** Coﬁmissioneru
geotion 2 o ami u vy Carri (Amendment
L (Pavail Nedu Ac 21 of 1964), oee }

"4 These words were ingerted by section 15, ibid,

" 3 These words were substituted for the word ** Governmaent **
by ibid. : : _ '
4 This proviso was inserted by seotion 15, ibid.
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driver of the hackney carringe, shall be paid to the .
owner of such property, if such owner cstablishes
his claim to such proceeds and if the amount is not
claimed within six months from the date of deposit-
it may be forfeited to the State Government.)

‘[CHAPTER V-A.

APrEALS,
48-A. Any person aggrieved by any order of the A |
Deputy Commissioner— _ - Appenl.

{a) refusing registration of any vehicle under
section 6; or-

(b) suspending the licence of any hackney
|1 carriage under rection 10 ; or

. {¢c) refusing the grant of a licence to act as
4 driver of any hackney carriage under section 19;
3 or :

(d) suspending the licence of the driver of a
hackney carriage under section 22,

may, subject to such conditions and within  such
period as may be prescribed by by-laws made under
section 50, appeal to the Commissioner and the order
of the Commissioner on such appeal shall be final.]

1. This Chapter was inserted by section 16 of the Tamil Nadu
Heckney Qarrisge (Amendment) Act, 1964 (Tamil Nadu Aet
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¢ CHAYTER VI.
PROSEQUTIONS,

Ex partedispo- - 47. If in any prosecution under this Act the person.
ael of oriminal oharged does not appear as directed by the summons,
) the magistrate may, upon proof of service and if no
sufficient cause be shown for the non-appearance,

proceed to dispose of the case in his absence.

Limitation . 48. (1} No person shall be liable to prosecution.
z"?“?""fi{‘g for any offence under this Act unless the complaint
oodings. | Tespeoting such offence be made within one month

epadings. e
next after the commission of such offence.

Contiouing (2) For the purposes of this section every omission
punishable under this Act shall be deemed to be a
continuing offence 8o long as the omission continues.

Compensation 49. Where the magistrate is satisfied that a com-

for frivolous  plainant has no reasonable ground for instituting a

proseoution.  progecution, he may direct the complainant to pay to
the soccused such compensation not exceeding fifty
rupees as he thinks fit ; and the sum 8o awarded shall
be recoverable as if it were a fine.

CHAPTER VIL
By-Laws anp DaLmeaTIONS,

P ¢ 50. The ‘[Doputy Commissioner] may, subject to

b;—v;:;s.o make the approval of the *®[Btate Government) and after
previous publication, make. by-laws not . inconsistent
with the provisions of this Aot with regard to—

(@) the examination and gualifications of drivers
and the conditions under which they may be employed ;

1 These words were substituted for the word. “Commissioner™”
by seetion 2 of the Tamil Nada Hackney Carriage (Amendment)
Act, 1964 (Tomil Nadu Act 21 of 1964),

2 The words ‘“Provincial Government ” were substituted for
the words *Looeal Government * by the Adaptation Qrder of 1937
snd the word ‘‘State ” was gpubstituted for ** Provineial by the
Adaptation Order of 1050, : :
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(b) the description of horses, bullocks or other
~animals, harness and other things to be used with
hackney carriages, the dimensions of such carriages,
" and the eondition in which such carriage andthe horses,
bullooks or other animals, harness and other things
used therswith shall be kept ;

{¢) the inspection of the premises on which any
suoh carriages, horses, bullooks or other animals, -
harness and other things are kept ;

(d) the protection of weak, lame and sickly
horses, bullocks or other animals ;

(e) the publication of s list of fares and table of
distances and the regulation of the amount and weight
of luggage to be carried with or without additional
charge, *[ 1 '

*[(ee) the disposal of *[any hand-rickshaw confis-
cated under section 3-B or] any hackney carriage confis-
cated under section 14 and the proceeds thereof;

{eee) the maximum laden weight of, and the height
of a load on, o hand-cart;

(eeee) the conditions subject to which and the
period within which any appeal under scction 46-A may
be preferred ;)

(f) generally for carrying out the purposes of
this Aot:

Provided that such by-laws shall not take effect
until the expiration of one month from the date of their
publication. '

51. Whoever infringes any by-law shall, on convic- Penalty for
tion before a magistrate, be liable to a fine not exceeding %rewh of
twenty rupees. v-laws,

t Phe word *“and™ wos omitted by section 17 of the Tamil
Nadu Hackney Carrigge (Amendment) Act, 1964 (Tamii Nadu Act
21 of 1064)

2 Thess clauses wers inserted by seotion 17, ¢bid.

% These words, figurn @and lettur wepe inserted Ly section 5 of
the Tamil Nadu Hackney Carriage {Amendment) Aes, 1973
Tamil Nada Aot 41 of 1873,.
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Delogation ot 152, SBubject to the control of the State Government,

Deputy Comm: the Deputy Commissioner may delegate to any Assis-

ssioner’s funo- tant Commissioner all or any of his functions under

tions in Madras. 41,10 A gt in respect of $he whole orany part of the City
of Madras.] : .

CHAPTER VIII.-

EXTENSION OF THE ACT.

2 Discharge of 58. Upon the extension of this Act to any town or
funaions o place under suh-seotion (3) of section 1 the ‘*[State
Deputy Comui- Government] shall appoint persons by name or by
ssioner in muf- official designation to perform the functions of the
asesl.} Commisgioner *[or the Deputy Commissioner] under

this Act.

! This section was substituted for the original seetion 2 by
gertion 18 of the Tamil Nadu Hackney Carriage (Amendment}
Agt, 1964 {Tamil Nadu Act 21 of 19564}, .

2 This marginel note was substituted for the originel margmal
note by section 19, {bid. :

3 The worda *Provincial Governmeni” wore substituted for the
words “Lecal Government” by the Adaptation Order of 1937
and the word “Biate” was substituted for "Provineial” by the
Adaptation Order of 1950,

+ These worda were ingerted by aection 19 of the Tamil Nadu
Bi:‘ai};g:s; Carriage (Amendment) Act, 1964 {Tamil Nadu Aot 21
0, +




ERNMENT OF TAMIL NADU ' " (Reglstered No. I*

" [Price:Re. OS]

—

TAMIL NADU
GOVERNMENT GAZETTE

- EXTRAORDINARY  PUBLISHED BY AUTHORITY _

CHENNAIL, FRIDAY, JUNE 4, 1999
Vaikasi 21, Pramathi, Thiruvaltuvar Acndu-2030
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Part IV—Section 2
Tamil Nadu Acts snd Qrdinances.

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 3rd June 1999 and is hereby published for general

‘information —-

ACT No. 16 OF 1999.
An Act Further to Amend the Tamil Nadu Hackney Curriage Act, 1911.

Be it enacted by the Legislative Assembly of the State .»f Tamil Nadu in the Fiftieth-
Year of the Republic of India as foliows :—

1. (1} This At may 2> ¢l the Tamil Nadu Hackney Carriage (Amendment) Short title an.
Act, 1999, commencemen:

(2) Tt shal! come into force on such date as the State Government may,
by notification, appoint.

2. TInsection 3 of the Tamil Nadu Hackney Carriage Act, 1911, in clause (3), ~ Amendment «
in sub-clause (b), for item (i), the following item shall be substituted, namely — SWUOI}}-

““(ii) is used for the conveyance of any person or for the transport of any
goods ; and”

{By .order of the Gevarnor)

K. PARTHASARATHY,
Secretary to Govermment, Law Departinent.

I‘RINTED AND PUBLISHED BY THE DIRECTOR. OF STATIONERY AND PRINTING, CHENNAI ON BEHALF
' Q

F THE GOVERNMENT OF TAMIL NADU.
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